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INTRODUCTION 

I, the Chairman of the Estimates Committee having been authorised by 
the Committee to submit the Report on their behalf present this 
21st Report on action taken by Government on the recommendations 
contained in the 8th Report of the Estimates Committee (10th Lok Sabha) 
on the Ministry of Information and Broadcasting-Policy for Government 
Advertisements. 

2. The 8th Report was presented to Lok Sabha on 5th March, 1992. 
Government furnished their replies indicating action taken on the recom-
mendations contained in the Report on 9th October, 1992. The Draft 
Report was adopted by the Committee on 4th January, 1993. 

3. The Report has been divided in the following Chapters:-
I. Report 

II. Recommendations/Observations which have been accepted 
by Government 

III. Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replies 

IV. Recommendations/ Observations in respect of which replies 
of Government have not been accepted by the Committee 

V. Recotnmendations/Observations in respect of which final 
replies of Government are still awaited 

4. An analysis of action taken by Government on the recommendations 
contained in the 8th Report of Estimates Committee (10th Lok Sabha) is 
given in Appendix. It would be observed that out of 17 recommendations 
made in the Report, 7 recommendations i.e. 41 % have been accepted by 
the Government and the Committee do not desire to pursue 1 recommen-
dation i.e. about 6% in view of Government's reply. Replies have not 
been accepted in respect of 5 recommendations i.e. about 30% and interim 
replies in respect of 4 recommendations i.e. 23% have been furnished by 
the Government. 

NEW DELHI; 
January 30, 1993 

MaIM 10, 1914(5) 

MANORANJAN BHAKTA 
ChGimum, 

Estimolt!S Comminee. 



CHAPTER I 
REPORT 

This Report of. the Committee deals with the action taken by Govern-
ment on the recommendations contained in their Eighth Report (Tenth 
Lok Sabha) on the Ministry of Information and Broadcasting-Policy for 
Government Advertisements. _ .. 

2. The Committee's Eighth Report (Tenth Lok Sabha) was presented to 
Lok Sabha on 5th March, 1992. It contained 17 recommendations. Action 
Taken Notes on all. these recommendations were received from the 
Ministry of Information and Broadcasting on 9th. October. 1992. 

3. Replies to the recommendations and observations contained in the 
Report have broadly been categorised as under:-

(i) Recommendations which have been accepted by the Government: 
Para Nos. 2.45, 2.46, 2.48, 2.50, 2.55, 2.57 and 3.34 

(Total 7, Chapter II) 
(ii) Recommendation which the Committee do not desire to punue in 

view of Government's reply: 
Para No. 3.38 

(Tota) 1, Chapter III) 
(iii) Recommendations in respect of which Government's replies have 

not been accepted by the Committee and which require reiteration: 
Para Nos. 1.27, 1.29, 2.52, 2.59 and 3.33 

(Total 5, Chapter IV) 
(iv) Recommendations in respect of which interim replies have been 

furnished by the Government: 
Para Nos. 2.54, 2.61, 3.36 and 3.37 

(Tota) 4, Chapter V) 
4. The COIIUDittee desire that fIDaI replies to the reeommeDdadoni at 

Para NoI. 1.54, 1.61, 3.36 and 3.37 in respect of wbleb OBIy iDterbD repIIeI 
bave been furnllbed, .... U be submitted to them within • period of 
3 aaoadIs. 
Brinring out a clear and articulate policy for Government Advertisements 

and its p/Qcement before Parliament 

(Pans 1.17 " 1.19) 
s. Expressill8 their concern over the fact that no formal policy for 

1 
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Government Advertisements has been framed so far, the Committee had, 
in paragraph 1.27 of their Report, desired that a 'clear and articulate 
policy document may be brought out and placed before the Parliament 
within a penod of six months'. The Committee had also desired to the 
Government to take expeditious decision on the recommendations of the 
P.I.O. Committee and called upon the DAVP to strictly function within 
the parameters of an explicit policy. 

6. In their action taken note dated 9th October, 1992, the Ministry of 
Information and Broadcasting have stated that the Government had 
(",onslitutcd a ('.)mmittee under the Chairmanship of Principal Information 
Officer (PIOJ, 10 study the deficiencies of the Advertising Policy and to 
suggest suitahle remcdic<: on 6th July, 1987. That Committee has held wide 
ranging dIscussions with experts in the field of advertising and visual 
publicity as also the representatives of private agencies and after a detailed 
study of the various aspects of the issue, the Committee has made 'several 
crucial recommendations and most of the recommendations have been 
accepted and they are heing implemented'. The Ministry of Information 
and Broadcastlllg have, in their replv to another recommendation at para 
1.29. also informed the Committee that after rationalisation of advertise-
ment policy based on the PIO's recommendations, DA VP is expected to 
function withm the parameters of the modified policy on Press Advertise-
ments. 

7. The Committee are constrained to note tbat Inspite of tbelr specific 
n~ummendation for bringing out a clear and articulate policy document 
and placing it before the Parliament within a period of six months from the 
dalt of presentation of their 8th Report (Tenth Lok Sabha) on 5th March, 
1992, the Ministry of Information and Broackutina have simply informed 
the Committee. in leneral terms, the action taken on the recommendations 
of PIO's Committee. The specinc recommendation of the Committee for 
hringing before tbe Parliament a clear and articulate poUcy on Government 
Advertisements bas been clearly evaded. The Committee would Uke to 
express their unhappiness that a serious LVOue raised by the Committee is 
!olI~1 to be side.shapped in this manner. They expect the Ministry to 
retoipond to their recommendation in a straight and unambiguous manner. 
Thf" Committee aL~ "oiterate their ret'ommendation that a modined policy 
on (;.,\,ernment Advertist'mellts be placed before the Parliament without any 
tU.·rher delay so that it is fully discllssed before it I... implemented. 
Upgradution of "roft'uiona/,' .~kj/lJ in 04 \l P 

iI'ara 2.045) 
R. In ordcl «I upgrade their professional skills and to improve the 

functlolllng of DA VP, the Committee tn paragraph 2.45 of their Report 
had recomnwnded that the Ministry should help the Directorate in 
developing sufficient expertise in producing advertisements of quality and 
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for that purpose, the DA VP should suitably train their staff. In this regard. 
the Committee also recommended that advertising personnel of DAVP 
should be encouraged to take 'sabbatical leave'. 

9. In their reply dated 9th October, 1992, the Ministry of Information & 
Broadcasting have informed the Committee as under:-

"Government has advised Indian Institute of Mass Communications 
to develop and organise suitable training programmes.(o ~ter lothe 
specific needs and requirements of DA VP professionals. In additivn 
DA VP is exploring possibiliti~s of locating suitable training institu-
tions and organisations outside the Government system which could 
provide the necessary training inputs to upgrade the knowledge and 
skills of DA VP professionals. Besides. DA VP officers are being 
nominated for various programmes available under the Colombo 
Plan or for any other foreign courses which would be useful for the 
specific needs of DA VP. One loint Director of DA VP is now 
participating in 'Practical Broadcast Course' being held under the 
Colombo Plan in the United Kingdom. 

DA VP is already availing of every opportuntty of exposing its 
professionals to the latest techniques and methods in the field of 
advertising and visual publicity, through participations in Seminarsl 
Workshops/Training Courses. To cite some instances, DA VP pro-
fessionals have attended the Seminars on 'Effective Campaign 
Development' and on 'Planning and Printing' organised by Delhi 
Advertising Club, a training course on 'Desktop Publishing and 
Laser Typesetting' conducted by Delhi Printet's' Association and 
they are also being nominated for the course of 'Data Base 
Manager' to be organised by Natior.al Productivity Council in 
October, 1992." 

10. The Committee would Uke to know in detail about the training 
.".......unes developed and orpniled by the Indian Insdtute of Mus 
Communications to cater to the spedfk needs and requirements of DA VP '"' ..... ·,.·aad tralolna Institutions and orpnIIatioDS outafde the Govt • 
.,.... wbIcb c:ould provide the nec:eas.ry traiDb18 Inputs to upp-ade the 
Imowledp aad skills of DA VP professionals. The Dumber or oIIlcen and 
Itaff traIJMId 10 far _ the fundi allotted for tnialq purposes durlnc the 
... 5 yean may aIIo be intimated to the Committee. 

11. De CoauaIttee ... y aIJo be Wormed about ac:tIon taken by the 
Go.enuaeat for eaeGIII'8IiaI advertlllng .......... or DAVP for taking 
'-bINItbl leave' In order to u....... their profealonal sIdUI. 

Incentive Schemes for DA VP Staff 

(Pan 2.48) 

12. The Committee had, in paragraph 2.48 of their Report, recom-
mended that Government ought to make such arrangements for carrying 
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out motivational advertisements as would facilitate utilisation of the best 
creative talent available outside DA VP. Definite incentive schemes oUght 
to be introduced to encourage talent from within DA VPas weD. 

13. In their action taken note dated 9th October, 1992, the Ministry of 
Information and Broadcasting had stated as under:-

"Due note hISS been taken of the Committee's recommendation for 
compliance. However, it may be mentioned that DA VP is fuDy 
equipped in terms of creative professionals viz. Visualisers, Copy 
Writers to carry out motivational advertisements. But in situations, 
where the internal infrastructure is not adequate to meet the 
challenges of the task, outside talent is utilised. DA VP has been 
advised to draw up a suitable incentive schemes in consultation with 
Doordarshan and other media units." 

14. The Committee should be informed wbether DA VP bas drawn up 
llllltable incentive IICbemes in consultation with Doordanlum and other 
DIedIa units and if so, the details tbereol may be furnished to them 
expeditiously. 
Follow-up and Monitoring of Campaigns and Complaints 

(Para 2.50) 
1S. In paragraph 2.50 of their Report, the Committee had recommended 

that a comprehensive system of follow-up and monitoring be introduced in 
the functioning of DA VP in regard to advertisement campaigns as well as 
the complaints received from the newspapers/periodicals and the public in 
regard to advertisements or advertisement policy matters. 

16. The Ministry of Information and Broadcasting have, in their Action 
Taken Note dated 9th October, 1992 stated that uDA VP has been advised 
to depute a Joint Director, Level Officer, who would follow-up and 
monitor advertisement campaigns as well as complaints from newspapers/ 
periodicials" . 

17. The Committee are unhappy at the casual IIUUIDel" in which their 
nc:ommendations are beiDa ...... with. In their view, it is not suflident for 
the MinIstry to intimate that DA VP bas been advised to take a particular 
8dIoa but they should also ensure that concrete action bas been taken in 
pursuance 01 their advice. The Committee would, therefore, Uke to kIIow 
wbetber the oftker bas been deputed in the DA VP to follow and monitor 
..mrtisemeDt campaips/ complaints received from newapapen/ periodicals 
..... the public in reprd to advertisements or advertisement poUcy mauen. 
If 10, they may also be informed about the Dumber 01 complaints received 
.... ftDaI action taken on these complaints. 

Publishing of qualJtum of advertisements and the amount paid 

(Para 2.52) 
18. The Committee had, in paragraph 2.52 of their Report, desired that 
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DA VP should evolve an effective, impartial and fair system of empanel-
ment under which all genuine newspapers/journal feel encouraged to 
approach DA VP directly. They had further desired the Government to 
publish and incorporate in their annual report the quantum of advertise-
ments and the total amount paid to each of the newspapers. 

19. In their action taken note dated the 9th October, 1992, the 
Ministry of Information and Broadcasting have stated:-

"The criteria for empanelment has been further improved after 
incorporating PIO Committee's recommendations so as to make it 
more objective and fair. It is expected that under the new system 
based on the revised guidelines, genuine newspapers/journals will 
feel encouraged to approach DAVP. 

As regards publishing and incorporating in Annual Report of the 
Quantum of advertisements and total amount paid to each of the 
newspapers, it is submitted that the activities of DAVP in detail 
are invariably projected in the Report. It is considered that it will 
not be appropriate to publish the quantum of advertisements issued 
and amount paid to each newspapers/periodicals individually. The 
policy on Press Advertising clearly lays down that while a balanced 
placing of advertisement is aimed at, Government advertisements 
are not intended to be a measure of financial assistance to news-
papers/journals. DAVP releases advertisements to the Press keep-
ing in view publicity requirements and availability of funds. Expen-
diture on release of advertisements is like any other Government 
expenditure which is incurred in accordance with the laid down 
procedure to achieve the objectives within allocated funds. The 
quantum of advertisements and total amount paid to each of the 
newspaper in DA VP's Annual Report will make it open to each 
newspaper what was its share in comparison to others without 
having access to other related information like the details of 
campaigns, the requirement of the advertisements etc. Placing of 
the advertisements in the newspapers can not be equated with 
distribution of loans and subsidy. For each advertisement media list 
is prepared keeping in view various factors like the special require-
ments of the clients, target readership and budgetary constrainsts. 
Therefore. it is felt that pUblicising and incorporating in the 
Annual Report the quantum of advertisements and total amount 
paid to each of the newspaper is not likely to serve any useful 
purpose. 

Besides. the infonnation between a newspaper and DAVP, 
operating under individual contracts. is treated as privileged com-
munication and is not disclosed to the public as a matter of 
practice. 

177 LS-5 
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However, the information regarding each newspaper for the 
preceding year is always available with DA VP and is open to 
inspection by the audit parties or any other individual or group 
nominated by the Government for the purpose." 

20. In 10 far as em .... lment of newspapen for the purpose of granting 
lIdvertisementa is concerned, the Committee nnd the reply given by the 
MIDIatry too cryptic as It falls to explain In what manner the advertisement 
policy bas been modJfIed for the achievement of objective of impartiality. 
Tbey would, therefore, like to be informed about the speclftc step taken in 
tbe matter. 

21. The Committee aIIO do not accept the reply liven by the Ministry or 
lDformation and Broadcastlna as in their opinion publishing the quantum or 
IIdvertisements issued and IUDCMlDt paid to each newspapen/periodicals Is 
ezpected to act as a check apinst misuse of power by the bureaucrats. 
Moreover, publishing such an information in DA VP's Annual Report will 
also result in openness or its activities. Keeping in view the above, the 
Committee reiterate their earlier recommendation that DA VP should 
publish and iacorporate in their Annual Report the quantum of advertise-
menta and tbe total amount paid to each of the neWspapen. 
Work ANl/Ysis of DA VP 

(Para 2.54) 

22. The Committee had, in paragraph 2.54 of their Report. strongly 
recommended that detailed work analysis of DA VP should be undertaken 
immediately and a reliable and properly corelated system of fixing physical 
and financial targets may be evolved to ensure that the Directorate 
functions with optimum efficiency and economy. 

23. In their reply dated 9th October. 92, the Ministry of Information and 
Broadcasting has stated that "matter has been referred to the Internal 
Work Study Unit (IWSU) who are expected to undertake a detailed work 
analysis of DA VP shortly and make appropriate recommendations with 
regard to evolving a system of fixing targets etc." 

24. The Committee would like to know whether IWSU has undertaken 
the detailed work analysis or DA VP aad whether tbls Unit bas given its 
reeoaunendations in reprd to ftxina of physical and nDaDdal targets. The 
detailed recommendatioas a10nawith the action taken by the Government 
Ihoulel be forwarded to the Committee. 
COlllenl Analysis of Newspapers and Periodicals 

(Para 2.59) 
25. Re.;ommending the content analysis of newspapers and periodicals 

which incite communal passion or offend socially accepted conventions of 
public decency and morals, on a more extensive, regular and systematic 
basis, the Committee had, in paragraph 2.59 of the Report, desired that 
the policy guidelines in this regard should provide disincentives of greater 
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persuasion. The Committee had also desired that the enforcement of 
policy guidelines in this regard should be more stringent. 

26. In their Action Taken Note dated 9th October, 1992 the Ministry 
of Information and Broadcasting have stated as under:-

"The existing procedure is that as soon as DA VP receives tone 
and trend report from State Government/Union Territories or 
PIB indicating that a publication has been publishin8 material 
which incite or tend to incite communal passions or preach 
violence or offend socially accepted conventions of public decency 
and morals, action is taken immediately to suspend the use of the 
publication for releasing advertisements. 
The suspension is, however, revoked when report is again 
received with indications of changed tone and trend of the publi-
cation. Since DA VP depends in such instances on PIB a report 
from PIB is also called. 

As regards ensuring that the propagation of obscenity is not 
encouraged and laws relating to obscenity are not infringed, it 
may be stated that this Ministry has no method or scheme to 
ensure such matters in the print media. It is for the local law 
enforcing authorities to take care of such matters under the 
relevant law." 

17. The COIDIDiUee are Dot satisfied with the reply of the Govenuaeat 
wbIcb merely s .. teII the exiBdng procedure for sUlpllllioD of ~pen 
from the lilt of potential beIIeftdaries 01 Government advertUementi aDd 
rewcadoa 01 sueb suspeDlionl. The Committee whUe reJtentiaa their 
reconunendatioD empbulze the need lor more strInpnt ac:tIoD apinIt 
aewspepen/ perIodiealll· auDty 01 vioiatiDI the relevant pIdeIIneI. The 
CoatadUee are 01 the opinion that DA VP should Dot remain COIl_t with 
the 8dion taken by the local law enIon;Ina authorities in the matter but 
..., take up COIlteat ..... Y. 01 such DeWlpapen and perIodkaII In U ... 
Growth of Healthy Press 

(Pilra 3.33) 
28. The Committee, in paraarapb 3.33 of their Report, had inferred 

that the policy of promoting wider dispersion of media power and 
growth of healthy Press through the distribution of advertisements had 
failed to achieve its objective. The Committee had, therefore, urged the 
Government to immediately review this aspect of the policy and to 
introduce suitable corrective measures. 

29. The Ministry in their reply have stated that the PIO Committee 
appJiDted on rationalisation of the Advertisement Policy, went into the 
wa.o&e jamut of issues and examined the deficieDcies of the exiltiq 
policy and hu made suitable recommendations to remedy the situation. 
1bcae recommendations have already been accepted. It is expected that 
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with the implementation of these recommedations, a healthier growth of 
Press is achieved. 

30. The Committee are not satisfied with the reply as it does not indicate 
IpedtlcaUy the concrete action that has been taken in furtherance of the 
recommendation made by them. It would have been appropriate if the 
MlDlstry had spedfkaUy listed those recommendations of the Committee 
wblch, on their acceptance and their implementation by the Government, 
M'e likely to rectify the policy in this context. They desire the Government 
to make a dear and unambiguous statement on this aspect of the 
IIdvertisement poUcy. 
Advertisement Rate Structure 

(Para 3.36) 
31. In paragraph 3.36 of their Report, the Committee had desired the 

Government to take a final and expenditious view on the report of the 
Expert Committee ~nd to evolve a more acceptable rate structure. They 
had further desired that while taking a final decision in the matter care 
should be taken to allow special rates to language newspapers published in 
remote and hilly areas including island territories and tribal belts besides 
those published by small linguistic groups keeping in view the inherent 
diseconomies of scale and consequentially higher costs and lower revenues 
in regard to such newspapers. There should be no discrimination in 
advertisement rates at the same level of circulation irrespective of the 
language of the newspaper. 

32. In their Action Taken Note dated 9th October, 1992 the Ministry of 
Information and Broadcasting have informed the Committee as under:-

"A Rate Structure Committee headed by Chief Advisor (Cost) 
ministry of Finance, with Additional Secretary and Financial 
Advisor, Ministry of I&B, Joint Secretary (P), Ministry of I&B, as 
members, and Director General, DA VP (Convenor) is working out 
revised rate structure for advertisements in press and is already 
seized of the points referred to in the recommendation." 

33. The Committee would like to know whether the report of the Rate 
Structure Committee has since been received and if so, the recommenda-
tIoDs made and the action taken by the Government thereon may be 
IBtlmated to them expeditiously. 

34. The Committee would like to express their unhappiness at the casual 
.... evasive replies furnished by the Ministry of I&B to the speciftc 
ncommeadatlons made by the Committee in their Report. This has led the 
CommIttee to the conclusion that their recolDJBe~dations on the subject have 
DOt been given the serious consideration which tbey deserve. The Ministry 
ot IleB have tried to side track the issues raised by them rather then aivtDl 
poIDted replies to the recommendations made by the Committee. 



CHAPTER II 

RECOMMEND A TlONS/OBSERV ATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 
(Para No. 2.45) 

The Committee, however, recommend that functioning of DAVP should 
be streamlined to improve its performance. The Ministry should help the 
Directorate in developing sufficient expertise in producing advertisements 
of quality. For this purpose, DA VP should swtably train their staff. In this 
regard the Committee also recommend that advertising personnel of 
DAVP should be encouraged to take 'sabbatical leave' in order to upgrade. 
their professional skills. The Committee also desire to be apprised of steps 
taken in this regard. 

Action Taken 

Government has advised Indian Institute of Mass communications to 
develop and organise suitable training programmes to cater to the specific 
needs and requirements of DA VP professionals. In addition DA VP is 
exploring possibilities of locating suitable training Institutions and Organ· 
isations outside the Government system which could provide the necessary 
training inputs to upgrade the knowledge and skills of DA VP profession-
als. Besides, DA VP officers are being nominated for various programmes 
available under the Colombo Plan C1r for any other foreign courses which 
would be useful for the specific needs of DA VP. One Joint Director of 
DA VP is now participating in 'Practical Broadcast Course' being held 
under the Colombo Plan in the United Kingdom. 

DA VP is already availing of every opportunity of exposing its profes-
sionals to the latest techniques and methods in the field of advertising and 
visual pUblicity, through participations in Seminars/Workshops/Training 
Courses. To cite some instances, DA VP professionals have attended the 
Seminars on 'Effective Campaign Development' and on 'Planning and 
Printing' organised by Delhi Advertising Club, a training course on 
'Desktop Publishing and Laser Typesetting' conducted by Delhi Printers' 
Association and they are also being nominated for the course of 'Data 
Base Manager' to be organised by National Productivity Council in 
October' 92. 

[Ministry of I&B, O.M. No. 7/33/90-MUC dated 9-10-1992] 
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Reconuaeadatton 

(Pan No. 2.46) 

The Committee also desire that Union Territories which are being 
administered directly by Government of India should be brought within the 
ambit of Government's policy directives on advenisements and DA VP 
should also cater to the requirement of administration in such Union 
Territories. 

Action Takea 

Steps to bring the union Territories under the ambit of DA VP have 
been initiated. The Ministry has taken up the matter with the Home 
Ministry (the Administrative Ministry for the Union Territories) to advise 
the Union Territories concerned to route their advenisements through 
DAVP. 

[Ministry of I&B, O.M. No. 7133IW-MUC dated 9-10-1992] 

Recoauneadation 

(Pan No. 2.48) 

The Committee recommend that Government oUght to make such 
arrangements for carrying out motivational advertisements as would 
facilitate utilisation of the best creative talent available outside DA VP. 
Definite incentive schemes oUght to be introduced to encourage talent 
from within .oAVP as wen. 

Action Taken 

Due note has been taken of the Committee's recommendation for 
compliance. However, it may be mentioned that DA VP is funy equipped 
in terms of creative professionals viz. Visualiser, Copy Writers to carry out 
motivational advenisements. But in situations, where the internal infras-
tructure is not adequate to meet the chanenges of the task, outside talent 
is utiliacc:l. DA VP has been advised to draw up a suitable incentive scheme 
in consultation with Doordanhan and other media units. 

[Ministry of 1&8, O.M. No. 7133/90-MUC dated 9-10-1992] 

(Pan No. 2.50) 

The Committee recommend that a comprehensive system of follow up 
and monitoriDl be introduced in the functioning of DA VP in regard to 
advertilement campaigns as wen as the complaints received from the 
newspapers/periodicals and the public in regard to advertisements or 
advertisement policy matten. 
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DA VP has been advised to depute a Joint Direc:Ior level Officer who 
would follow up and monitor advertisement campeilllS as well as com-
plaints from newspapers/periodicals. 

[Ministry of I&:B, O.M. No. 71 33 I 9O-MUC dated 9-10-19921 

Recoauaeadadon 
(Para No. 1.55) 

The Committee desire the Government to issue suitable instructions to 
all the Ministries I Departments to prepare appropriate communication 
plans under a time bound programme in consultation with Ministry of 
Information and Broadcasting so that the budgetary exercise in DA VP is 
taken up on a sound basis. 

Action Taken 

Suitable instructions il'l this regard have been issued to the various 
Ministries/ Departments. In addition this Ministry has requested them to 
nominate Nodal Officers who would constantly interact with this Ministry / 
DAVP so as to formulate campaign plans in advance. Meetings of the 
Nodal Officers are being held for this purpose. 

[Ministry of I & B, O.M. No. 7133/90-MUC dated 9.10.19921 

Recommendation 
(Para No. 2.57) 

The Committee urge the Ministry to take immediate steps to simplify 
and streamline the system of billing and accounting in the Directorate by 
introducing computerisation of bills etc. and to place adequate staff at the 
disposal of DAVP for the purpose. 

Action Taken 

Necessary steps in this direction have been taken and a system has 
already been evolved to have all the advertising bills processed on 
Computer. Computerisation process is to be augmented in 8th Plan to 
cover the following: 

(1) Issue of advertisements 
(2) Selection of papers 
(3 ) Processing of bills 
(4) Monitoring of system 

DA VP has also taken the help of NIC in its Computerisation prog-
ramme. 

(Miqistry of I & B. O.M. No. 7/33/90-MUC dated 9.10.1992] 
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Recommendation 
(Para No. 3.34) 

The Committee also desire that list of small news papers be reviewed 
periodically to delete such newspapers which have failed to increase their 
circulation beyond a prescribed limit during a given period. Suitable 
relaxations should, however, be given, in this regard to language news-
papers/periodicals published from remote areas such as North-East, Island 
Territories, tribal belts and hilly regions or by small linguistic groups. The 
Committee will also like the mechanism for verification of circulation 
figures to be strengthened with. 

Action Taken 
In pursuance of the recommendation of PIO Committee, the revised 

circulation criterion of minimum 2000 paid copies for issue of advertise-
ments has already been implemented. As a result of this exercise, 531 
publications where circulation was found to be less than 2000 were not 
issued contract for the year July. 92 - June. 93. However. for newspapers 
and periodicals published from remote areas a relaxation is made and their 
circulation have been accepted as 500 paid copies, as per the policy 
guidelines. 

Regarding strengthening of the mechanism for verification of circulation 
it may be stated that DA VP generally accepts the circulation claim as 
verified by Chartered Accountants. It also refers cases to RNI for verifying 
circulation of newspapers, where about aris~s in course of checking the 
media particulars submitted by the publication at the time of renewal of 
yearly rate contract. DA VP also reviews from time to time the circulation 
reports from RNI and action is speedily taken to suspend the newspapers 
where RNI recommends that the circulation claim has been un-established. 
The circulation verified by Audit Bureau of Circulation (ABC) is also 
found to be quite reliable. It may be pointed out that under PRB Act only 
RNI is competent to check the circulation of newspapers by on the spot 
inspection and by adopting other prescribed procedure. DAVP maintains a 
close touch with RNI for verification of circulation figures. 

[Ministry of 1 & B, O.M. No. 7/33/90-MUC dated 9.10.1992] 



CHAPTERm 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERNMENT 

REPLIES 

Recommendation 
(Para No. 3.38) 

The Committee note that no separate guidelines exist with regard to 
advertisements on television. They further note that DA VP undertakes 
production of video spots, quickies and documentaries relating t~ soci.allY 
relevant issue like health, family welfare etc. on behalf of Its cbent 
Ministries/Departments for being shown on Doordarshan. However, tbe 
Committee find that as against a campaign budget of Rs. 16 cror~ during 
1989-90 a limited amount of Rs. 30 lakhs has been spent on this account. 
This indicates that this highly potent media is not being fully utilised. The 
Committee urge the Government to encourage greater use of Tele,vision as 
also video magazines and films in propagating socially relevant messages. 

Action Taken 
As for separate guidelines with regard to advertisements on television, it 

is stated that Doordarshan telecast video spots and quickies produced by 
many agencies including DA VP. DA VP, therefore, follows guidelines 
formulated by Doordarshan in this regard. 

The position with regard to use of TV, Video magazines and film for 
propagating socially relevant messages has substantially improved and 
Government has been incurring substantial expenditure for production of 
video spots, quickies and documentaries relating to socially relevant 
schemes and screening through Doordarshan during the recent years. Till 
September, 1987, the budget for advertisements on Radio and Television 
was centralised in DA VP for all client Ministries/ Departments. The 
demand for these media increased and the provision in DA VP budget rose 
from Rs. 14.38 lakhs in 1973-74 to Rs. 85.00 lakhs in 1986-87 and to Rs. 
170 lakhs in 1987-88. But at the same time it was f~lt tbat the client 
Ministries / Departments did not financially control their requirements 
through DAVP and, therefore, in September, 1987, the Government 
decided to decentralise the budget for this activity and from 1988-89, the 
client Ministries I Departments concerned were asked to bear the cost of 
net expenditure incurred by DAVP to execute their jobs. Thus tbe client 
Ministries/Departments had to make budget provision in their respective 
Demand for Grants and DA VP was provided budget for jobs to be 
executed for the Ministry of I & B only. This is the reason why there was 
a limited provision of Rs. 30.00 lakhs only for 1989':.90, whereas the total 

13 



14 

jobs amounted to more than Rs. 177.00 lakhs. In 1991-92, DA VP 
undertook jobs of advertisements on Radio I Doordanhan amounting to 
more than Rs. 476 lakhs. 

[Ministry of I & B, O.M. No. 7/33/90-MUC dated 9.10.1992] 



CHAPl'ER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPEcr OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMI1TEE 

Reconuneadation 
(Pan No. 1.27) 

The Committee find it surprising that in spite of the fact tbat crores of 
rupees are being spent every year, on account of Government advenise-
ments, yet no formal policy has been framed so far. The Committee, 
therefore, desire that a clear and aniculate policy document may be 
brought out and placed before the Parliament within a period of six 
months. 

Action Taken 
The Government had constituted a Committee under the Chairmanship 

of Principal Information Officer, to study the deficiencies of the Advertis-
ing Policy and to suggest suitable remedies, on 6th July, 1987. The terms 
of references of the Committee were as under: 

(a) To identify the suitability of different media 'I<)r various types of 
advenisements / publicity; 

(b) To work out criteria for empanelment of the newspapers/publica-
tions and also for release of advenisements/publicity to them; 

(c) To suggest mode of production of advertisements/publicity and their 
release to various media; 

(d) To determine the weightage, if any, to be given to small, medium 
and language newspapers in the matter of release of advertisements / 
publicity; 

(e) To make recommendations about the advisability or otherwise of 
releasing advertisements to a chain o( newspapers where not all 
editions but only some specific editions of the newspapers are 
prepared to accept the DA VP rate and the rate structure to be 
foUowed in such cases; -and 

(f) To consider the feasibility of having differential rates for advertise-
ments of educational value. for example, advertisements relating to 
leprosy eradication, family planning and dowry prohibition. 

The Committee held wide-ranging discussions with experts in the field of 
advertising and visual publicity as also representative of private agencies. 
After a detailed study of the various aspects of the issue, tbe Committee 
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has made several crucial recommendations and most of the recommenda-
tions have been accepted and they are being implemented. 

[Ministry of I & B, O.M. No. 7/33/90-MUC dated 9.10.1992] 
RecommendatioD 
(Para No. 1.19) 

The Committee recommend to take an expeditious decision on the 
recommendations of the Principal Information Officer. They also desire 
that once the Government announces its policy, DA VP must function 
within the parameters of the policy. 

Action Taken 
Most of the PIO Committee's recommendations relating to rationalisa-

tion of advertisement policy are being accepted and are being 
implemented. Now DA VP is expected to function within the parameters of 
the modified policy on press advertisements based on PIO Committee's 
recommendations, which -have been accepted. 

[Ministry of I & B, O.M. No. 7/33/90-MUC dated 9.10.1992] 
RecollUlleDdation 
(Para No. 2.52) 

The Committee desire that the Ministry should evolve an effective, 
impartial and fair system of empanelment under which aU genuine 
newspapers/journals feel encouraged to approach DAVP directly. 

Action Taken 
The criteria for empanelment has been further improved after incor-

porating PIO Committee's recommendations so as to make it more 
objective and fair. It is expected that under the new system based on the 
revised guidelines, genuine newspapers/journals will feel encouraged to 
approach DA VP. 

[Ministry of I & B, O.M. No. 7/33/90-MUC dated 9.10.1992] 
Recommendation 
(Para No. 2.S1) 

They also desire that DA VP should publish and incorporate in their 
Annual Report the quantum of advertisements and the total amount paid 
to each of the newspapers. 

Action Taken 
As regards publishing and incorporating in Annual Report the quantum 

of advertisements and total amount paid to each of the newspapers, it is 
submitted that the activities of D'· ','P in detail are invariably projected in 
the Report. It is considered that It will not be appropriate to publish the 
quantum of advertisements issued and amount paid to each newspapers/ 
periodicals individually. The policy on Press Advertising clearly lays down 
that while a balanced placing of advertisement is aimed at, Government 
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advertisements are not intended to be a measure of financial assistance to 
newspapers/journals. DAVP releases advertisements to the press keeping 
in view publicity requirements and availability of funds. Expenditure on 
release of advertisements is like any other Government expenditure which 
is incurred in accordance with the laid down procedure to achieve the 
objectives within allocated funds. The quantum of advertisements and total 
amount paid to each of the newspaper in DA VP's Annual Report will 
make it open to each newspaper what was its share in comparison to 
others without having access to other related information like the details of 
campaigns, the requirement of the advertisements etc. Placing of the 
advertisements in the newspapers can not be equated with distribution of 
loans and subsidy. For each advertisement, media list is prepared keeping 
in view various factors like the special requirements of the clients, target 
leadersbip and budgetary constraints. Therefore, it is felt that publicising 
and incorporating in the Annual Report the quantum of advertisements 
and total amount paid to each of the newspaper is not likely to serve any 
useful purpose. 

2. Besides, the information between a newspaper and DA VP' operating 
under individual contracts, is treated as privileged communication and is 
not disclosed to the public as a matter of practice. 

3. However, the information regarding each newspaper for the preceding 
year is always available with DA VP and is open to inspection by the audit 
parties or any other individual or group nominated by the Government for 
the purpose. 

[Ministry of I&B, O.M. No. 7/33/90-MUC dated 9.10.1992] 

Recommendation 
(Pan No. 2.59) 

The Committee desire that· the Government should take up content 
analysis of newspapers and periodicals on a more extensive, regular and 
systematic basis. They also desire that the Policy Guidelines in this regard 
should provide dis-incentives of greater persuasion. They would also expect 
the enforcement of policy guidelines to be more stringent. While taking 
action, consultations with Press Council of India should invariably be held. 
They also like Government to ensure that propagation of obscenity is not 
cncouragcd and laws relating to obscenity are not infringed. 

Actioa Taken 

The existing procedure is that as soon as DA VP receives tone and trend 
lreport from State GovemmentlUnion Territories or PIB indicating that a 
publication' has been publishing material which incite or tend to incite 
IDmmunal passions or preach violence or offend socially accepted conven-
tions of public decency and morals, action is taken immediately to suspend 
the use of the publication for releasing advertisements. The suspension is, 
however, revoked when report is again received with indications of 
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changed tone and· trend of the publication. Since DA VP depeadl in such 
instances on PIB a report from PIB is also called. 

As regards ensuring that the propagation of obscenity is not CDCOUraacd 
and laws relating to obscenity are not infringed, it may be stated tlaat this 
Ministry has no method or scheme to ensure such matters in die print 
media. It is for the local law enforcing authorities to take care of such 
matters under the relevant law. 

[Ministry of I&B, O.M. No. 7/33/90-MUC dated 9.10.1992] 
Recommendation 
(Para No. 3.33) 

The Committee can not but infer that the policy of promoting through 
distribution of advertisements wider dispersion of media power and to 
achieve through this mechanism growth of healthy press, has failed to 
achieve its objective. 'The Committee, therefore, urge the GOVOI1lBleDt to 
take an immediate review of this aspect of the policy and to introduce 
suitablt corrective measures. 

Action Taka 
The PIO Committee appointed on rationalisation of the Advertilement 

Policy, went into the whole gamut of issues and examined the deficiencies 
of the existing policy and has made suitable recommendations to remedy 
the situation. These recommendations have already been acceptod. It is 
expected that with the implementation of these recommendations, a 
healthier growth of Press is achieved. 

[Ministry of I&B, O.M. No. 7/33/90-MUC dated 9.10.1992] 



CHAPTER V 

lECOMMENDATIONS / OBSERVATIONS IN RESPECf OF WHICF 
FINAL REPLIES OF GOVERNMENT ARE AWAITED 

Reconui.end8Uon 
(Para No. 1.54) 

'The Committee are dismayed to note such a state of affairs. The 
Committee strongly recommend that a detailed work analysis of DAVP 
should be undertaken ilimaC4iately and a reliable and properly co-related 
system of fixing physical and financial targets may be evolved to ensure 
that the Directorate functions with optimum efficiency and economy. 

Action Taken 
The matter has been referred to the Internal Work St\)dy Unit who are 

expected to undertake a detailed work-analysis of DAVP shortly and make 
appropriate recommendations with regard to evolving a system of fixing 
targets ~tc. • 

[Ministry of I&B, O.M. No. 7/33/90-MUC dated 9.10.1992] 
Recommendation 
(Para No. 1.61) 

The Committee urle the Government to look into the difficulties being 
experieaced by DA VP witbout any delay so tbat this organisation is 
Itreqtlleaed for the fulfilment of its wiped role. 

Action Taken 
The functioning of DA VP and the difficulties faced by it are studied by 

tbe Internal Work Study Unit (IWSU), Ministry of I&B. Staff Inspection 
Units (SIU). Ministry of Finance. Method Study, Deptt. of P-ersonnel from 
time to time and their recommendations are implemented. The IWSU is 
scheduled to undertake a study of Advertising Wing of DAVP during 1992-
93. Their expertise will be fully utilised to identify difficulties faced by 
DA VP and steps will be taken to remove them. 

[Ministry of I&B. O.M. No. 7/33/90-MUC dated 9.10.1992) 
Recommendation 
(Para No 3.36) 

The Committee desire the Government to take a final and expeditious 
view on the report of the Expert Committee and to evolve a more 
acx:eptable rate structure. They, however. desire that while taking a final 
decision in the matter care should be taken to allow special rates to 
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language newspapers published in remote and hilly areas including island 
territories and tribal belts besides those published by small linguistic groups 
keeping in view the inherent diseconomies of scale and consequentially 
higher costs and lower revenues in regard to such' newspapers. There 
should be no discrimination in advertisement rates at the same level of 
circulation irrespective of the language of the newspaper. 

Action Taken 
A Rate Structure Committee headed by Chief Advisor (Cost) Ministry 

of Finance, with Additional Secretary and Financial Advisor, Ministry of 
I&B, Joint Secretary (P), Ministry of I&B, as members, and Director 
General, DA VP (Convenor) is working out rc;vised rate structure for 
advertisements in press and is already seized of the points referred to in 
the recommendatio· 

(Ministry of I&B, O. M. No. 7/33/90-MUC dated 9.10.1992) 
Recommendation 
(Para No 3.37) 

The Committee further note that it is not incumbent on autoDomoua 
bodies and Public Sector Undertakings to route their advertisements 
through DA VP even though some of these bodies do route their 
advertisements through DAVP. The Committee are, however, dismayed to 
fmd that the Ministry of Information & Broadcasting are not aware of the 
differential rate between advertisements inserted by Public Sector Under-
takings and the Government. The Committee feel that such information 
would be a relevant in put for reviewing and modifying advertisements 
policy. The. Committee also find that in their 47th Report (Fourth Lok 
Sabha) on Public Relations and Publicity in Public Undertakings, the 
Committee on Public Undertakings had recommended that aU commer-
cially non-competitive Public Undertakings should route their advertise-
ments through DA VP to get the benefit of concessional rates. The 
Committee have not been apprised about any review by the Ministry of 
Information & Broadcasting or by the Bureau of Public Enterprises as to 
whether these recommendations which have been accepted. are being 
followed. The Committee recommend that such a review should be 
undertaken now. 

Action Taken 
A new Rate Structure Committ~e based on PIO Committee's recom-

Ilendations has already been Sl. I-',Jp to go into the whole question of 
differential rates between advertisements inserted by Public Sector Under-
takings and Government. The report of the Rate Structure Committee is 
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awaited. After the report is received. it will be exnmincd in ConlOultation 
with the Bureau of Public Enterrriscs so as to make a unif(lrm note 
structure applicable for all PSUslGovcrnmcnt Mpartments. 

[Ministry of 1&8, O.M. No. 7~J!90·MUC dated 9.10.1992] 

NEW Dm.JII; 
January 30, 199} 

Magha 10, 11)]~(S) 

Manoranjan Bhakta, 
Chairman, 

F:slimalC'.t ('om m ille'£'. 



APPENDIX 

(Vide Introduction of tbe Report) 

ANALYSIS OF ACI10N T~ BY GOVERNMENT ON 11IE 
8TH REPORT OF ESTIMATES COMMITTEE 

(10TH LOIC SABHA) 

Total number of Recommendations 17 
I. Recommendations/Observations which bave been accepted 

by Government 
(Para Nos. 2.45, 2.46, 2.48, 2.50, 2.55, 2.57 and 3.34) 

Toatal 
Percentage 

n. Recommendation/Observation which the Committee do 
not desire to punus in view of Government'. replies 
(Para No. 3.38) 

7 
41% 

Total 1 
Percentage 6% 

nI. Recommendations/Observations in respect of which Gov-
ernment's replies have not been accepted by the Com-
mittee 
(Para Nos. 1.27, 1.29, 2.52, 2.59 and 3.33) 

Total s 
Percenta8e 30% 

IV. Recommendations I Observations in respect of whicb final 
replies are still awaited 
(Pan NOI. 2.54. 2.61. 3.36 aDd 3.37) 

Total 
Percentage 

21 

4 
23% 



LIST C,)t. A\ll'HORlSW AGENTS FOR SALt; OF L()KSABH~ Sf''(~.ETA~l.u rl8Ul'Al'K)N~ 
. .-:-----------------.•.. -----.~-.--..... __ .-

51' Name lit A~l'nlS SI. Nlllftt' (tf Al¢lus 
No. ~.--.j.;-

-----------------.----~ ._ .. _-_._-
ANDlfARA PRADESH 

MIs. Vija)' Book Agency. 
11-4-477. Mylar,adda. 
Seculldufllhad<1l10J61. 

rm.fAR 
2. ~hi. Crowo Book Depot. 

Upper Bazar. Rancbi (Bih",,). 

OVJARAT 
3. The NcwOrdcr .Rook Compaft!l. 

Ellis 8ri~, Ahmcndabad·38OOl1tl. 
(T. No. 7906~). 

MADHYA PRAD.ESH 
4. Modern Book H""foe. 

Shiv Vilas PahC4'. 
Indore City. 
(T. 'II). 352891. 

MAHARASHTRA 
5. MIlO. Sundcrda~ Gilln Chano. 

601. Girltllum Road. Ncar P.inl1:~ Streel. 
B0InbCly-40.IU02 

fl. The Intcrnational book Scrvkc. 
DeCl:c:n Gymkh,mll. P'I\101'· ... 

1. Tbc: Current IklOk Houw. Maruti Lane. 
Ra8nunath Da~ujl Sirctl. 
Bombay-40()(XII. 

8. M/&. lJlihll 8o.\k 1~"lIt. 
'law llook Seller .and Puhlishcl'li' 
Al.lcnl~ VOITI. PublK:utillns 
SIIS. (:Jura ail~ar Khlm House. 
Bomhay-401.IlMJZ. 

9. M ol.l St'fvicc\!. Puhlt!iher. RcprClCntative 
AClluuutfo « taw 8I:lOk ~Uers, 
MohaR Kunj; 
Ground FI".~r ~. 
Jyorib. Fuele koad. Nalf,aum-I)adar. 
Bo!nbay"'*1OO14. ' 

10. Subscribe" S",*ripli(m Servicn India, 
21. Rqhunath Dadeji Street. 2nd nCN)r. 
Oombay-«um. 

TAMIL NADU 
11. Mil. M.M. S~ ApDcies, 

14th Mutllli Street (lit floor) 
MaIIaJinppuram. 
M • haUun. MIIdu~. 
(T. Nn. 476558). 

un'AR PRA.DESH 

12. Law Puhli!>hcrs.Sllttlar f'at\:\ Mart!. 
P.D. Nil. 71. A.1~bilh •. l". P p. 

WEST B~NGAI 

13. MIs. Manimall.l »uv, '" Sdls. 
123. Ij,,,,,' Salar Sf;!.·;:1 ('lIkutt.·1 

DELUl 

I ... MIt.. jllitl Iloc.k """Ilk)" C·,. CooMu)Jhl P!;..:,· "''-'W Drlhi 
(T. N'I. l~j(l6J iii .:hHMklJ 

15. M~. J M. J'1ifl" ,~ Uwtil~n, 
P. Box 11('0. M'm (;.n. fJclht·iHUIf>. 
(T Nu. 211 1'ij,M lit. :'~iN3(\) 

16. MIs. Odllrc H"(lk. ,f, SIlU;llncr.' ('u .• 
!kllniill H<)u~~. (·'JOI't;,.tll;.1I PI;I(:~. 
New 1')elhj·1UMM'I. 
(1'. No. ~.W;_\( •. ~ lilt. ~:,\kWl, 

17. MIs lk)f,lkwc:1I1: P "ittnl Nkltnkar' 
Colon~. KlOg~~,':tY ("<:Imp llelhi·llfn}) 
(T. Nil. 711'!'>l1"1 

HI. M/s.KlIlen.!r •• Ik~\k ."(lCm:~ IV.OIt .~ 
La;pal Nllf(ar. OIH. Uouble Stor.:)'. 
New Odh.· 1 HllJlo\ 
(T. No. (..112],": & ~11131). 

19. Mis. AI!lolk fl(",k :\jt1:rn:)" 
8H·H~. p(""1"1'I Sh.· .. hIllMf\.!t(h, 
DeIhi:110lll.'. 

20. MIll. VlTnu, f;nterPT'w" 
D·2IM. "bol~I.· ·Il. ".sholl Villa •. UdJrci 

21. MIs. C~'TIt1af N(>~, A,ency Pvt. I.t" .. 
23/~.1. (on\".IU~IU UrCWi, 
New lk!hllI\MIIJ1. 
(T. Ntl. 344-441'. 32270S. 344418 &. J44'i08) 

n. M/!o .• Aini':1 (3",,\' ("1 .. N·21. 
ClInll:IIl":;:' : ·in·us. N'iW DeihL 

23. Mis B· ,,,~ In,Ii;, Cm)lorutlon 
Publillbn:: imrorler~ & l!xp',rt::ff, 
L-27. Sl\a~(ri ~'llgi4I, O<:lbi·110(151. 
(T. N., :!~~):II .\, 'lI446S) 

24. Mil,. Hill""';) RI;,>k uq-""\' J,."11\148. 
Mllrui L'·I StKCI., AII!;nl R.I,I(1. 
DU)1ICi:Hti. N~¥o Ddhl·1 1t0'1::. 


	002
	004
	005
	006
	008
	010
	012
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	036
	038

